CENTRAL ADMINISTRATIVE TRIBUNAL, JABaLPUR BENCH, JaBALPUR

Original spplication No, 833 of 2003

Jabalpur, this the 3rd day of December, 2003

Hon'ble Shri M.P, Singh, Vice Chairmen
Hon'ble Shri G. Shanthappa, Judicial Menber

Raj Rumar Singh, S/0.
Ram.Sagar Singh, Aged about

21 years, R/o. Vilalce=rampur
P.C, Piri Bazar, Distt., Lakhi=-

Saray

Bihar). .e Applicant

By Advocate -~ Shri vV, Tripathi)

2e

3e

4.

Ver sus

Union of India,
through its Secretary,
Ministry of Defence, New Delhi.

The Director Ceneral/Chairman,
Ordnance Factory Board,

10=-4, Sheéhid Khwdiram Bose Marg,
olkata,

The General lanager,
Ordnance F.ctory, Itarsi,
Distt, Hoshangapade

Shri kMahageo Vap
Eﬂ‘g No .61688/40%Eeéatch,

Electrician,.

Shri Sanjay Malviyd,
FS No. 1696/40th Batch,
Fitter,

Shri Parkas Churendra,
41st Batch, Electrician Trade,

Shri sShailendra Jamne,
41st Batch, Electrician Trade)

Shri Rej Kimar, 42nd Batch,
Fitter Trade,

From 31, Noe 4 to 8, C/0. Genercl
ian&ger, Ordnance Factory, Itari,
Distt. Hoshangabad,. . Respondents

(By advoccte - Shri Om Nemdeo for Lespondents Nos. 1 to 3)

By G,

O RD & R (Oral)

shanthappa, Jugdicial ienber -

The above Original Application is filed Seeking the



N

* 2 *

relief for direction to the respondents to appoint the
applicant in view of the call letter dated 20.10.2003 being
a preferential right of the applicant and he has asked

further relief to direct the fespondents to conduct a de-

novo selection in consonance with the judgment of Supreme
Court reported in 1995(2) SCC Page-1. He further prayed for
directing the respondent No. 3 to prepare a institution/

factory wise/ yearwise seniority list of apprentices and

select them on the basis of said list without there being

any written examination or interview,

2. The applica/r;%mits that he has completed

his training under the provisions of apprenticeship ict,

1961 from the establishment of Tespondent No. 3. He further
submits that after successful completion of training he has
been awarded with the certificate iSsued by the National
Council for Vocational Iraining, According to him he is
qualified and he has not been seléected for the post of
Chemical Process worker (Semi-skilled). Since the applicant
could not get any order of appointment he has approached
this Tribunal for the reliefs as prayed in the OA, The
applicant submits that he has submitted representations
Annexure A-6 dated 21.11.2003 and annexure a7 dated
24.11.2003,. Since the said representations are pending with

the respondents, he has approached this Tribunal for

direction.

3. In this view of the matter it would be dppropriate
if we direct the respondents to consider the representate
ions of the applicant and if he is fgurid fit and is
qualified, he _1may be a@ppointed as meyag:ne in other cases.

accordingly, the Original a .
PPlication ig dis
— 7 posed of
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directing the respondents to consider the case of the
applicant as per Annexure A-6 and annexure A-7 produced
dongwith the Original Application. They can ‘decide the
representations in accordance with the rules prescribed for
the post of Chemical Process Worker (Semi Skilled), within

-y

& period of one month from the date of receipt of copy of

this order.

4, original Application stands disposed of accordingly

at the admission stage itself.

4
Vice Chairman

Shanth appé.)
cial Menmber
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